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18.00 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTY-SIXTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to present the Eighty-sixth Report of
the Committee on Private Members
Bills and Resolutions.

18.01} hrs.

DE-SCHEDULING* OF SCHEDULED
CASTES

Mr, Chairman: We will now take up
the half-an-hour discussion.
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1 dfafie o faw  qeff
Their application has been rejected
on the ground that they reside
outside the scheduled area.
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Shri S. M. Banerjee: That is true,
but the convention is that if he does
not take ten minutes then we can
divide our time, five minutes each.

Mr. Chairman: I may tell the hon.
Member that there are a number of
other signatories also.

Shri S. M. Banerjee: Then I would
only ask a question. There is a lurk-
ing fear in the minds of Scheduled
Castes and Scheduled Tribes in Uttar
Pradesh and other places that some of
the castes belonging to either Sche-
duled Castes or Scheduled Tribes are
likely to be descheduled; for instance,
the dhobis and chamars are likely to
be de-scheduled. I want a definite
‘assurance from the hon, Minister that
as a result of the implementation or
acceptance of the Lokur Committee’s
recommendation no caste is going to
be de-scheduld; rather, further castes
will be added to it.

18.07 hrs.
[Mr. DEPUTY-SPEAKER in the Chairl.

There should be uniformity. Dhobi
in Uttar Pradesh is a Scheduled Castc;
Dhobi in other places may not be a
Scheduled Caste. So, there should be
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uniformity. But I want an assurance
that no caste is likely to be de-sche-
duled.

Shri Sonavane (Pandhagpur): When
does the Government propose to place
the Report of the Lokur Committee on’
the Table of the Lok Sabha and is it
the intention of Government to 1e-
‘move such of the castes from the list
of Scheduled Castes who are not Sche-
duledq Castes on the ground of un-
touchability and include such castes
who suffer from untouchabality, social
disabilities, in the list that would be
revised hereafter? :
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Shri S. C. Samanta (Tamluk): Is it
not a fact that the scheduled caste
people themselves are trying to come
at par with the higher castes and, if
50, why all the scheduled caste organi-
sations in the country were not con-
sulted by the Lokur Committee in
order to come to a reasonable deci-
sion?

Shri Chuni Lal
put a question?

(Ambala): May 1

Shri D. C. Sharma (Gurdaspur): ]
want to put a question, Sir,

Mr. Deputy-Speaker: You must give
notice before the discussion begins.
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Mr. Deputy-Speaker: Under the
rules, notice should be given before
the discussion begins.
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Mr. Deputy-Speaker: The rule is.
Any Member who has previously inti-
mated to the Speaker may be permit-
ted to ask a question. You cannot ask
a question any time you like.

12138

The Deputy Minister jn the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): Mr. Deputy-Speaker,
Sir, the hon. Member, Mr, Patil, who
raised this Half-An-Hour Discussion
brought out two main points. Firstly,
he said that there are area restrictions
which prevent some of the tribes who
live in the same State from enjoying
the benefits of the scheduled tribes
which are available from the back-
ward class sector programmes and
that area restrictions should be re-
moved. Secondly, he said that there
are certain anomalies in the existing
List, that is, some people who belong
to the scheduled castes and scheduled
tribes and who suffer from untoucha-
bility are not included and some, by
mistake, have been included and that
those anomalies should be removed.

Sir, I have, time and again, ans-
wered questions on thig point. As 1
have said earlier, there is no disagree-
ment with the Members. I think, if 1
remember aright, on the 25th Febru-
ary this year, I already said that when
the meetings were held on the 8th
and 10th December, with both the
Members of Parliament and the Minis-
ters belonging to the scheduled castes
and t:ibes, there was a general agree-
ment about the removal of area res-
trictions.

Along with this area restriction,
as he pointed out, there are certain
anomalies which should also be re-
moved. This can be done by revising
the existing List. If the revigion of
the List of the Scheduled Castes and
Scheduled Tribes has to be taken up
under articles 341 and 342 of the Cons-
titution, we have to do this by bring-
ing in a legislation before Parliament.
If a legislation has to be brought in
to bring these changes, there is no point
in bringing a legislation for the re--



12139 De-scheduling APRIL 20, 1968  of scheduled castes 12140
(H. A. H. Dis.)
[Shrimati Chandrasekhar]
movel of area restrictions first and it in the list of scheduled castes. If

then again for the anomalies to be set
right.

As the Members are aware, we have
been holding meetings with the Mem-
bers of Parliament and Ministers ot
each State who belong to the sche-
duled castes and scheduled tribes.
We have almost completed the List.
Only a few States are remaining, that
is, Kerala, Jammu and Kashmir and,
I think, Andaman and Nicobar Islands
also and that too because those Mem-
bers were not present or could not
come over for the discussion. Other-
wise, all our discussions are over.
During the discussions, we came across
certain points of difference and we
have referred this matter to the vari-
ous State Governments for clarifica-
tion. As soon as that is received, I
think, we will be able to bring in a
legislation and if Parliament has time
to take up that legislation, I think, we
will be ready to bring the Bill in the
current session itself.

Sir, apart from that, I do not think
1 can give any assurance that these
castes will be included and those
castes will be removed or these tribes
will be included and those tribes will
be excluded. For example, in UP.,
there are Adivasis but they have not
been listed in the existing List. We
are really keen that we should bring
in the legislatlon as early as possible
so that those people who have been
left out. those who suffer by the area
restriction. be included in the List and
allowed to receive the benefits.

As to the question of Mr. Banerier
about dhobis, his voint of view is that
all dhobis. just because dhobis of
Uttar Pradeh and some other States
are consideraq to be the scheduled
castes. should be included in the list
of scheduled castes. The criterion ‘or
including any caste in the List is whe-
ther they suffer from untouchablility
or not. If anv particular eroun of
dhobdis in any State suffers from un-
touchability, we will certainly include

they do not suffer from untouchabality
and if they themselves do not want to
be classified as scheduled castes, I do
not think there is any reason why we
should class them a scheduleq castes,
as Mr. Patll has rightly pointed out.

About the lurking fear of members
that we are keen on removing certain
communities from the list for reasons
which they themselves know, T do not
think there is any need for any such
fear. We were holding meetings
State-wise mainly because we wanted
to give more opportunities to the mem-
bers to voice their feelings and tell us
as to how they feel about certain com-
munities in the list being taken out of
the list and how the anomaly is to be
removed. Another thing is that the
lists are drawn up State-wise. So we
had been holding meetings State-
wise. Unfortunately Mr. Sonavane
was not present in the meeting; it he
had been present he would not have
put this question.

Shri Sonavane: I only wanted to
know whether the report would be
placed on the Table.

Shrimat] Chandrasekhar: We have
a number of reports. This question is
hanging fire for some years. We had
been getting information from the
State Governments. There were cer-
tain anomalies and the Minister of
Social Security felt that a Committee
should be appointed to go and visit
the various States to find out how they
felt ahout the anomalies. The Com-
mittee has submitteq a report. That
is one of the documents which we have
in our possession to finalise our views:
it is not the bible for us to take all
the recommendations from the Lokv.!r
Committee’s report. The report is
available: most of the members belong-
ine to scheduled castes and scheduled
tribes. who are interested in the re-
commendations, have got it. .. .

Shri Sonavane: Let the whole House
be interested in it.
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Shrimati Chandrasekhar: It will be
placed in the Library and all the
members who are interested in it can
have a study of it.

Because the time at their disposal
wag very short,—they were to submit
a report within three months and
they had to visit all the States—the
Lokur Committee could not ‘meet all
the representatives ag Mr. Samanta
desired; I also would have desired that
they meet many a member who had
some contact with ‘the communities—
scheduled castes and scheduleq tribes.

Shrl §. C. S ta: The scheduled
caste organisations were not contact-
ed.

Shrimati Chandrasekhar: They could
have contacted the organisations. They
had a certain plan. They were asked
to go to the various States and exa-
mine. They could not meet all those
organisations, because they did not
probably have enoughetime. Since we
are keen on introducing the legisla-
tion, I do not think I can add any-
thing more.

Shri D, C. Sherma: When will the
legislation be introduced?

CHAITRA 30, 1888 (SAKA)
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18.20 hrs,
DEMANDS FOR GRANTS—Contd.
MinistTRy oF Foop, AGRICULTURE,

ComMuNITY DEVELOPMENT aND Co-
OPERATION—Contd.

Mr. Deputy-Speaker: The House will
now resume further discussion on the
Demands for Grants under the control
of the Ministry of Food, Agriculture,
Community Development and Coope-
ration. Now, Shri Chandak.

Shri Chandak (Chhindwara) rose—

Wt N WA wENT  SuSE
wgew, & Wy N sqEewr W §
g Ao qfr T &

Mr, Deputy-Speaker: There is no
quorum. The bell is being rung...The
bell has stopped ringing. There is no
quorum. The House will now stand
adjourned and meet again at 11 aAMm.

tomorrow. The hon. Minister will
reply tomorrow.

18.21 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
Apnril 21, 1966/Vaisakha 1, 1888 (Saka).

GMGIPND—LS N—312(Ai, LSD—8-7-66—870.





